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C.A. 1'0., 263 of 187

Vijai Xwear :lishra and others con Agplicants,
Versus

Lnion of Ircia and others chen Resporcdents,

~
AND
C.ne MO, 233 of 1950
Sumiran Ghosh and others oo «v. u.plicent.
Versus
Union of indie and othvers. o .+« Responcents.

AlD

Co.A. Mo, 314 of 1¢5C

j S s i 4 & ‘C- i }‘:eb‘ * ® 0 & S
Rajeshveri rrasad &anc ctheyg spplicants.
versus
Union of India and others v .ne Respondents.

Hor. . X, Justize LU.Cobrivastava,V.C,
ontktle . r. a.. sorthi, rember (A)

( By Hon. .xr. &H.Ls 3orthi, ecker (A))

in all the threc g plicaticns,facte steted are

N

almost icentical except for ~inor variations of dates,

and the cuesticry =% leégy rmisel anc the pleas taken
are
are identical. ey Jercfore, « ecicing all the trree

ap, lications Ly means of this ccrman juccment,

2. 27 applicents in C.a. 10, 263 of 1990, 2 applicants
in Cede 20. 233 of 1990 &nc 11 aprlicante in C.A. IO,
314 of 1950 &re all trése 1o vere employ:C as

Voluntecr Ticket Chickars/ ricket Collec'ors in o

L))

Same mAarrer &5 uset to e nre by the ‘.‘;c-i.\‘.'a;

0

2esr of tile Booking Cl rvs. They all rober o
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various periods after vhich their services vere terminated.
Their regpresertotions for Teing glcsorpec in the Railways

vere rejected.

3. Several apglications of similar nature pertaining
to .obile Booking Clerks, Volunteer Licket Checkers/
Ticket Collectors have keen cecidec in the past by the

Tribunal. In this cortext reference hes male to the

~rikvnal's cecisions in the case of r'eera -‘ehta Vs, Union

of India, A.T.R. 153¢ (1) C.., 380 snd ceses of 7iss Usha

turari sanand ancG several others ( the leading case being

Coie No. 1376 of 1487) cecicec by the rrincipal Bench of

e e L
. LW sx%»«a«/) . . .
the Tribunal. It vas he;cﬂ;hat in the interest of justice

all of themn deserved t&A}einstat:ﬂﬁn service irrespective
of the period of service puc in ty them s Those  who
tave put in continvous service of more than 120 days

were fournd to ke eligikle to ;£;;;% Tenporary Status'

wi=h all the attenant kenefits. 1t vas also held that

they shoul¢ ke consicered for recularisstior and permanent
arsorption in accorcarce with the provisions of the

scheme introcduced by the wail ¢ys for the said purgose.

4, Cn Leha:f of the regs.oncents, it was exegaaeeaaky‘L
. . Al Ao L.
contended thet acequate opsertwaivy of posts may not

ke availakle to atsorbg all the a; plicants, It is

AAAA N L—’"’J Fa-
Gifficult for us to sscertair ' hether acequate oppertunity
of posts are availakle or nct. 'iovzver, the respondents

have the resgonsitility of texirg rack the applicants

in service wrether im-edGiately or in cue course.

5. Accordingly, ve direct the respondents to
corsicer the case of each o* the a_glicants ancC reirstet.s

them ageinst availakle vecancizs. Those thc cen.reot »-
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reinstated for vaont of vacancies, shall be consicdered
for employment ezcainst future vacarcies., A record, in this
regara will ke maintain<d by the responaents. Kekb;gg;eésse,
Camntriv .
cirect that the res,ondent$ shall eopfimm temporary
status g% such of the applicants yho complete 4 months *
continuous service. They would also be entitled to be
considered for regularisation in accordance with the
extant policy. ..&, lowever, make it clear thet the perioG
£ rom the date of terminatﬁon of their services to the

cate of their reinstatement :ill not be treated as duty

nor will the a.plicants fe entitled to any back wages.

€. The applications are ¢isposed of with the

above okservatiorns. karties to bear their own costs.

w ‘<‘ ' L/
Hanberf.) Vice-Chairman

Dateds2 .01 .1452

(n.u.)




